51 Written Answers

(b) whether the applicant had desired
an enquiry into the matter through C.B.I,
and transfer of the excise staff and if so,
the action taken in this regard.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) (a) and (b) Shri Ram
Swaroop Sharma of Sarai Kothiwalan,
Moradabad had sent a letter dated 11-6-
1974 to the Finance Minister quoting and
enclosing an extract of a news item dated
7th June, said to have been published in
"Amar Ujala" of 8th June, 1974 regarding
the alleged hushing up of a case in which
150 pieces of gold with foreign markings
were recovered by the Customs and
Central Excise Officers at Moradabad. In
his letter Shri Sharma has requested for
the transfer of some Central Excise
Officers. Investigations into the complaint
are in progress.

Income Tax Officers posted ir. New
Delhi

*608. SHRI
BHARD.

WAJ : Will the Minister of FINANCE be
pleased to state:

JAGANNATH

(a) whether it is a fact that Income-tax
Inspectors who have been promoted a.»
Income-tax Officers and arc posted in
Districts VII and VIII (Ward 1V) in New
Delhi hr.ve not been transferred from
these Districts for a number of years ;

(b) if so, what arc the reasons therefor ;

(c) what is the number of such officers
along with the dates of their postings as
Inspectors and ITOs; and

(d) what steps are being taken to
transfer
these officers in public interest ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) to (d) A statement is laid
on the Table of the House.

Statement

According to the policy regarding
transfers of Income Tax Officers, in city
charges like Delhi, where no change of
station is
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involved, Income-tax Officer" are transferred
from one ward/circle to another ward/circle
ordinarily every 3 years. In considering such
transfers, the period of stay of an officer as on
the Ist of April of the year is taken into
account. The nomenclature adopted in the
Charge of the Commissioner of Income-tax
Delhi, for describing Income-tax Circles is by
Districts, Sub-Districts and Circles, and there
are no Wards as such. Out of 15 Income-tax
Officers now posted in Districts VII and VIII
in the Delhi Charge, only three who had
completed 3 years in these Districts on 1-4-
1974, have not been transferred.

2. Orders transferring some of the officers
were issued in May, 1974. The question of
transfer of the remaining officers, including
those posted in Districts VII and VIII, who
are due for transfer, was deferred till the
then impending reorganisation of the charges-
of Commissioners of Income-tax was effected.

3. The names of the three Income-tax
Officers with the dates of thier posting as
Income-tax Officers, are given below:

Name Date of posting
as ITO in Districts
VIIVIII
1, Shri R.D. Puri 1-9-1969
2. Shri Gu!shan Rai . . 28-9-1970
3. Shri M.L. Dua I-1-1971

None of these officers was posted as Inspec-
tor in those Districts. Proposals for transfer of
these officers are under consideration of the
Commissioner of Income-tax, New Delhi.
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t[Credit given to Modi Rubber
Industries

*609. SHRI PRAKASH VIR SHASTRI:
Will the Minister of FINANCE be pleaded to
state :

(a) whether any credit has been given by the
Industrial Development Bank of Inoia Unit
Trust and Reserve Bank of India to the Modi
Rubber Industries, under construction near
Meerut ;

(b) if so, the details of the loans advanced so
far or likely to be advanced by each of these
institutions;

(c) whether a sum of rupees five crores for
use as working capital is to be given by the
State Bank of India also ;

(d) whether any collaboration of a W;st
German firm has been sought for by thig
industry and credit guarantee given by the
Government of India ;

[English translation.

(e) what v/ill be the estimated ccst
construction of this Unit; and
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o

(f) what precautions have been taken by
Government to ensure security of its invest-

ment in this unit ?]
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ffTHE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN) : (a) to (f) A statement is laid
on the Table of the House.

Statement

Modi Rubber Limited is setting up a project
in Meerut District, Uttar Pradesh for the
manufacture of automobile tyres and tubes in
technical collaboration with M/s. Continental
Gunmiwerke, A. G. (CONTINENTAL,

t[ 1 English translation
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Hannover, West Germany. The foreign
exchange requirements of the project of
DM27.1 million equivalent to Rs. 612-46 lakhs
are being met out of the West German credit
on Government to Government basis and no
Government guarantee is involved. The
estimated cost of the project is Rs. 23 « 88
crores which includes an equity capital issue of
Rs. 6.00 crores and an additional issue of Rs.
2.00 crores yet to be made.

The financial assistance so far given by the
Industrial Development Bank of India and the
Unit Trust of India and the other financial.
Institutions is as under. The Reserve Bank of
India has not granted any loan to this company.

{Rupees in Lul hs) v

Amount Amount
Assistance sanctioned  disbursed;
devolved

f

1. Industrial Development Bank of India

Underwriting of .
22-44

shares 50-00

" Loans (with con-
vertibility clause) 415-00 375-00

TOTAL 465:00 397-44
2. Unit Trust of India _, -+
Subscription to de- = .

bentures  (with ' o
convertibility
clause) 50-00 50-0¢

3. Life Insurance Corporation of India

Subscription to equity

shares 22-00 22-00
Underwriting  of
shares 28-00 25413
Loans {(with con-
vertibility clausc) 20000 1530-00
ToTaL 250-00 197-13
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(Rupees in Lakhs)

Jmount
dishursed
devolved

Amount
sanctioned

Assislance

4. Induserial Credir and
Investment Corpora-
tion of India:

Loans (with convar-

tibility clause) 225:00 150-00
Direct subscription
1o equity shares 1300 13-00
Underwriting of
shares 3500
ToraL 27300 163-00
5. Industrial  Finance
Corporation
Loans (with con-
vertibility clause) 300-00 25000
Direct subscription
Lo equity shares 22:67 17:00
Underwriting of
shares 33-00
ToTAL 355-67 267:00
GRAND TOTAL 1,393-67 3074-
57

The company proposes to make the addi-
tional equity share issue of Rs. 2.00 crores
(within the total project cost of Rs. 23.88
crores) shortly. The institutions which now
hold shares in the company may be required
to subscribe to the equity according to rights
h- Id at the time of issue.

As regards the working capital assistance
by the State Bank of India, in accordance
with the practice and usage customary
among bankers and also in conformity with
the provisions of the State Bank of India
Act, 1955, the Bank is enjoined by statute
not to divulge such information in respect of
any of its individual constituents.

The loan/debenture assistance given by the
Industrial Development Bank of India and
the Unit Trust of India and the other insti-
tutions to the company are secured by a
mortgage of all the fixed assets of the com-
pany and a floating charge on all other
assets, present and future.]
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Gradation of Class II officers of General
Insurance Corporation

*610. SHRI JAGJIT SINGH ANAND: Will
the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Class II officers
of the General Insurance Corporation have not
been properly graded since the national! sation
of General Insurance; and

(b) if so, what steps Government propose to
take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) and (b) In the
General Insurance industry the nomenclature
of Class II does not exist. Presumably, the
Hon'ble Member has in mind the category of
field staff known as Inspectors, Development
Officers etc. in the General Insurance Industry.
The General Insurance Services Integration
Committee set up by the Government
submitted its iecommenda-tions regarding th?
terms and conditions of such employees to the
Government in the month of November, 1973
and the recommendations of the Committee are
under consideration in consultation with the
G.f.C.
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